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IH THE CENTRAL ADlJJINISTRATIVE TRIEUlJ.l1.L: ,JAIPUR EEHCH :JAIPUR. 

Date of order: ~~.11.1997. 

Eajrang Lal Sharma sc.n ·~· f late Shr i Shiv Charan 3harrn.:t, a9ed 
aJ: .. :-ut 31 year::-, b~l .:::aste Erahmin, resident ·~·f village Eabai, 
District Jhunjhunu (Raj.). 

Applicant 

Versus 

1. The Union of India thr.::.ugh Secretary, Ministry of 
Telecommunication, Department of Telecom, Sanchar Bhawan, 
New Delhi. 

2. The Chief Post Master (General), Rajaethan Circle, Jaipur. 

") -·. The Superintendent of Post Office, Jhunjhunu Division, 
Jhunjhunu (Raj~sthan). 

Respondents 
Mr. Ajay Gupta, counsel for the applicant 

CORAM: 
HOH'BLE 2HRI 0.P.3HARMA, MEMEER (ADMINISTRATIVE) 
HOD'BLE SHRI RATAN PRAfA3H, MEMBER (JUDICIAL) 

0-R-D-E R-

PER-HON!BLE-3HRI-0.P.3HARMA,-MEMBER- (ADMiniSTRATIVE) 

1 In this application under Secti0n 19 of the Administrative 

Tribunals' Act, 19f:5, Shri Bajrang Lal 2harma has prayed th3t 

the order of the reepondents by which appointment to the 

applicant has been denied on compassionate ground may be 

quaehed and the reep.:.ndents may be directed to 9rant 

appointment the applicant a euital::-ole po:OEt 

compassionate gr~und with all consequential benefits. 

2. The .::aee .:.f the applicant is th-3t hie. father late Shri 

Shiv Charan Sharma died while in service in Post Office, 

Singhana (District Jhunjhunu), on ~8.1.1973 due to an accident. 

At the time of death of his father, the applicant was a minor, 

having been born .:n 6.4.1966. The applicant has another brother 

and tw.:. e.isters. All .:.f them \·lere min·:•r at the time 0f his 

father's death. Earlier in 1977, the applicant had submitted an 

appli.::ati·:·n f·:·r app.:.intment •Jn compaseL:.nste gr.:.und, but the 
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respondents had replied that the minimum age for getting 

apr .. :•intment is 18 years and that the appli·:::ant ::hc·uld apply 

after attaining the age of 12 years. ~ommuni~ation Annexure A/1 

dated 31.1~.1977 is rele~ant in this regard. A number of 

apr,lir::ations were submitted by the ar,pli•:::ant and his family 

members the resro:·ndents getting on 

cc.mpassionate gr.:.und. F·~·r some rea::·:·n the appli·:ant 's br•Jther 

get appointment on compassionate ground. The 

ap,plir::ant attained m~jority in 1985 and thereafter he persued 

higher studies. Thereafter he filed an apr,lication to get 

apr,ointment on C•:ompassi.:.nate ground in r,lar::e ·=·f his father. 

No.3, the Superintendent c.f Post •)fficeE, .Jhunjhunu Divisi,:.n 

asked the apr,licant to eubmit necessary inf9rmation and 

document:: with regard to hie r,rayer for grant of compassionate 

appointment. Thereafter, the apr,licant submitted all necessary 

documents and required by the respc.ndents. 

Respc·ndent s h.:.wever, without mal:i ng any further enquiry 

rejected the ar,plicant's appl i .:at i.:.n vide letter dated 

on the ground that the purpose of 

providing immediate relief does not exist in this r::ase as the 

applicant's father had expired lo:·nt;J ba;:J: and his family has 

been maintaining itself quite well durin9 this t=·eric·d. After 

receipt of the aforesaid letter, the apr,lir::ant again submitted 

repreeentation:: to the respondents. One of the representations 

iE at Anne:·:ure. A/6 dated 1.5.l::.E•94. The appli·::ant '.=: case is 

that membere of his family are facing great financial hardship. 

Under the instructions issued by the Government of India, the 

appli·:ant is entitled to r::ompassionate appointment. The 

applicant has n.: .. :.ther source C•f livelih.:·•='d and he hast;) 

maintain his mother who remains continuously ill. He has also 

the liability of maintaining two sisters. Since the respondents 
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had not paid any attention to hie prayer for grant of 

appointment on compassionate ground he eerved a legal notice on 

the resp.:.ndente f·~·r demand .:,f justice .:.n 5.~·.1997 (Ann:-:.A/.'3). 

Even after the service of the said legal notice his grievance 

remained unredressed. Technical t iee and rules sh.:mld n·:.t ·::.:•me 

in the way of grant of appointment to the applicant on 

compassionate grounds. 

-::> -· . During the arguments, the learned counsel f.:.r the 

applicant stated that the applicant had, immediately on 

attaining the majority in 1935, applied for appointment on 

compassi.:.nate gr.-:,und J:.ut the appli·::ant has n.::.t maintained any 

copy of the application submitted by him. Thereafter, according 

to him, the applicant has been repeatedly requesting the 

resp.:.ndents to grant him app.:d ntment on cc.mpassi•:nate ground 

but his request has been turned down for the one reason or the 

c·ther. The applicant's family is in real financial hardship 

and, theref.:.re, the a'ppli.-:ant is in dire need .:f empl·::yment. 

The applicant's father had expired when he was a Peon in the 

Postal Department and the applicant 1s only asting for 

appointment as a Peon. 

4. We have heard the learned counsel f.:.r the appl i .~ant and 

have perused the material on record. 

5. As stated by the applicant himself hi:: father expired in 

January, 1973 \vhen the applir::ant \vas a min.:.r. The appli.:::ant 

attained majority in EJ:?.5. Alth.:.ugh it has been claimed that 

the appl i •::ant made an appl i c:1 t i c.n app.:-intment on 

compassionate grounds immediately after attaining majority, yet 

there is no proof available with regard to hie mating any such 

applicati.:.n. On 5.8.Et~t7 the appli.::ant had been granted an 

C·Pr·.:.rt unity by the Tribunal t.:. file d.:.cument s in supp.:.rt .:.f his 
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arpli.:::ati.:-·n fc.r seel:ing c.:.mpassi·:-·nate apro:·intment. During the 

arguments taday, the learned counsel for the applicant states 

that the arplicant h3s not been able tc· furnish any further 

r:k .. ::ument s becauee he did no:.t maintain .:, f the 

applicati·:-.ns made f•:·r •::.:·mpassi.::·nate appo:·dntment, earlier. The 

o.A. has been filed on 17.7.1997. The applicant's father 

e~pired in 1973. There is nG praof that the applicant himself 

mc.ved the resr,: .. :.ndents immediately after attaining maj.:.rity t.~ 

seek compassionate appointment. Hone of the documents placed ty 

the applicant on record mate any reference to an earlier 

application of 1985 or thereabout having been made by the 

applicant. In theee .-:: i r.::umstancee, it appeare t ·=- us that the 

present application for compassionate appointment is highly 

belated. There is merit in the statement .:.f the respondents 

that the family .:-.f the appli·::ant has been maintaining itself 

for euch a long time and, therefore, there is no justification 

for grant of compassionate appointment at this stage. The 

applicant is himself 31 years old now. 

6. Taking all the circumstances into account, we are of the 

~. view that there is n.:. merit in this appli.::ati·:m. This is 

dismissed at the stage of admission. 

(RATA!~KASH) c)J, 
( C•. P • SHARMA) 

JUDICIAL l\1EMBER ADMINISTRATIVE MEMBER 


